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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Excrcising powers of Bar Council under Section 58 of the Advocates Act, 1961)
¥ ok ok

NOTIFICATION

No: | Yo (. Dated: o< '/(xu'z;L,/'}.r»),ﬁr
/ // -

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Saima Ghulam
D/O Ghulam Mohammad Bhat
R/O Shalbaf Mohalla Soura, Srinagar

vide Notification No0.945 dated 21.08.2017 has been declared as

Absolute/Final.

A}

By Order . . \ e
(Mohamma Yasm Beigh)
Addltlona/ Reglstrar
B IR R A . — ‘! : \
No: . ) 'yD "‘\E? J Dated: _ 7 /, g o

/ 7 7 AR \" 0

Copy forwarded to the: -

1 Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.

L—3""Registrar (Computers), High Court of J&K, Jammu for information

and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.
4, Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
President, Bar Association, High Court of J&K, Srinagar.
6. Ms. Saima Ghulam, Advocate
for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(IExercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
skosk ok

NOTIFICATION

No: \\WlLes  Dated: 0‘5/0?3//93)0

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Bandhu Sharma
D/O Shayama Nand Sharma
R/OQ 77-A Last Morh Gandhi Nagar, Jammu

vide Notification No.1644 dated 28.03.2019 has been declared as
Absolute/Final. ’

By Order | \ P

ank
(Mohammad Yasin Beigh)

AdditionaH,Q/egistjrar

No: 9 D.ayg -5—//4./ Dated: &5////7 “’D//g_ﬁ 2o t\f:;'\

2] x’) e
/

Copy forwarded to the: -

Principal District and Sessions Judge, Jammu.

Secretary, Bar Council of India, New Delhi.

Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

President, Bar Association, High Court of J&K, Jammu.

6.  Ms. Bandhu Sharma, Advocate

...... for information and necessary action.

NI

|93

Additional Registrar
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
kol ok

NOTIFICATION

No: /L/él - Dated: 05%)5/}(2(/

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Afshan Nazir

D/O Nazir Ahmad Jan

R/O Sonerwai (Jan Mohalla) Bandipora

vide Notification No.792 dated 15.10.2018 has been declared as

Absolute/Final.

By Order | ~ —

P I
(Mohammad Yasin Beigh)
Additional RegistrarL

No: 57 D\"- f‘\'\L/Dated: @5;/0’“7/ . /ﬂ/ .,//Lj'>

24 }y/ St

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bandipora.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Bandipora.

6. Ms. Afshan Nazir, Advocate

for information and necessary action.

n

Additional Registrar’
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
seoshkosge

NOTIFICATION

No: | Y6~ Dated: cOy/m/g,p{g

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of'

Mr. Aamer Majid Lone
5/0 Abdul Majid Lone
R/O Natipora, Pamposh Colony, Lane No.20, Dawn, Channapora, Srinagar

vide Notification No.1507 dated 02.03.2018 has been declared as

Absolute/Final.

By Order | o ,/‘;./.

Pk
(Mohammad Yasin Beigh)
Additignal Registrar

No: 7D /8“3-"7//7ﬂ Dated: (’D,‘T/\ﬁq /m i J;\f‘”?\
VAR / L / > )/\)’Y)/“

Copy forwarded to the: -

Principal District and Sessions Judge, Srinagar.

Secretary, Bar Council of India, New Delhi.

Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

President, Bar Association, High Court of J&K, Srinagar.

6. Mr. Aamer Majid Lone, Advocate

for information and necessary action.
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AdditiophalRegistrar
L;Etr:L\
>)>)7”“




(W™

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: \\4 A% Dated: @}/m%/%y

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Nazneena Yaqoub

D/O Mohd Yaqoub Malla

R/O Shamsi pora Astan Mohalla Anantnag

vide Notification No.528 dated 10.07/2018 has been declared as

Absolute/Final.

By Order . P
(Mohammat~Yasin Beigh)
AdditionalgiegistrarL
\
o : —
No: 30\711\17])497 Dated: 0}/0 7/%% T

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.
: Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4, Manager, Government Press, Jammu for publication in the next

iIssue of Government Gazette.

President, District Bar Association, Anantnag.

6.  Ms. Nazneena Yaqoub, Advocate

...... for information and necessary action.

o

A}

~/~
~ ~
Additional Begistrar
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

NOTIFICATION

No: )?oj Dated: 09/0‘5//9@_@

Provisional admission ‘as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Tahil Gupta
S/O Subash Chander Gupta
R/0 H.No.63 New Kaleeth Nagar, Upper Gummat Jammu

\

vide Notification No0.1697 dated 06.03.2018 has been declared as
Absolute/Final.

By Order ,___....

(Mohammad asin Beigh)
Additiona eglstrar

No: 290 L7/37//Dated 01/ 3/%2@ mw/w

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4, Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, Bar Association, J&K High Court, Jammu.

6.  Mr. Tahil Gupta, Advocate

...... for information and necessary action.

o

Additional Registrar




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
R

NOTIFICATION

No: [Sot Dated: 0?/4’5//9@;

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

M. Shabir Ahmad Reshi
S/0O Ghulam Nabi Reshi
R/0 Samboora Kaka Pora Pulwama, Eid Gah Mohalla, Pulwama

vide Notification No.1657 dated 29.03.2019 has been declared as
Absolute/Final.

By Order | ,

(Mohammad Yasin Beigh)

Additiojv;a/l RegistrarL
No: %6?75/((.-§/////Dated: O"?— (A>//%% ‘/vfx:[w

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Pulwama.

Mr. Shabir Ahmad Reshi, Advocate
...... for information and necessary action.

o o

— " -
Additionzl egistrar -~

e |




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® ok ok

NOTIFICATION

No: \SeS  Dated: 0‘}\0%\%2,-,

Provisional admission -as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Harmeet Kour

D/O Rashpal Singh

R/O MBS Nagar, Upper Gadi Garh, South Jammu

vide Notification No.1672 dated 29.03.2019 has been declared as

Absolute/Final.

By Order . A ‘
(Mohammad Yasin Beigh)
Additional gistrarj
A\
No: ??7§§>~ é’}/z,ﬂ Dated: ()):7- ,/o”) 7@(7,0 /m

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. 'Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, Bar Association, J&K High Court, Jammu.

Ms. Harmeet Kour, Advocate
...... for information and necessary action.

o o

— - — ,:..
Additiona gistrar .
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
s ok ok

NOTIFICATION

No: ASen Dated: 01,(0%\%0@

Provisional admission -as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Ishwin Kaur
D/O Abhinandan Singh
R/O H.No0.33D C/C Gandhi Nagar, Jammu

vide Notification No.1654 dated 29.03.2019 has been declared as
Absolute/Final.

By Order _ M/ —
" _
(Mohamma sin Beigh)
Additionalﬁegistrar

No: %‘%“\70;7;/7_/ Dateld; @ll' 0™ ‘g_dp_é /E:"\

>6ly]ve

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4, Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, Bar Association, J&K High Court, Jammu.

Ms. Ishwin Kaur, Advocate
...... for information and necessary action.

o o

”~ 1 ‘/./‘-‘
Additional Registrar
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"HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
EJ

NOTIFICATION

No: \S\og\\ Dated: O(}/A ‘};/gﬁlo

Provisional admission 'as an Advocate, granted under the

Advocates Act, 1961 in favour of;

Mr. Umar Mukhtar

S5/0 Gulam Mohd Mughal

R/O Kotranka Draj, Distt. Rajouri

A/P Zubairabad Nowabad Sunjwani Road, Jammu

vide Notification No0.1696 dated 30.03.2019 has been declared as
Absolute/Final.

By Order \/ ,

- e~ u’:_'
(Mohammad Y,asin Beigh)
Additional egistrarL

No: %qg)ﬁ(}/g/ Dated: _ ﬁ@/o%/%% 6o

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri/Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Rajouri.

Mr. Umar Mukhtar, Advocate
...... for information and necessary action.

o o

P ) M"‘"
AdditionaljRegistrar
|

cppe




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercisiﬁg powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok %

NOTIFICATION

No: \S\\ Dated: \0\\ o‘b\%w

Provisional admission as an Advocate, granted under the

Ad‘yocates Act, 1961 in favour of:

Mr. Mohd Younus Hafiz
S/O Mohd Sultan Hafiz
R/O Prichoo Tehil & Distt. Pulwama

vide Notification No.1740 dated 30.03.2019 has been declared as
Absolute/Final.

f
J— o" —
(Mohammad Yasin Beigh)
Additionak?egistra

No: QDQ‘WQ)M*OT%’/ZFDatedZ ‘X_QX\AIQ;%D@! J%[V;W

Copy forwarded to the: -

By Order

1. Principal District and Sessions Judge, Pulwama.
. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Pulwama.

Mr. Mohd Younus Hafiz, Advocate
...... for information and necessary action.

o o

-

~ AN
Additiona gistrar «
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

% ok %

NOTIFICATION

No: \una Dated: @?//@%//%26

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Rahul Pratap Singh
S/0 Dayal Singh
R/O Village Chak Sajjan, Tehsil & Distt. Kathua

vide Notification No.1609 dated 05.03.2018 has been declared as
Absolute/Final.

By Order w*"”’””“"

—
(Mohammad Yasin Beigh)
Additional\Registrar

No: %C}é(%’ "7/&7]/Dated: O?{l{/o“?/gl% /,):‘:L\

(7,(9)?1 ye

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

iIssue of Government Gazette.

President, District Bar Association, Kathua.

Mr. Rahul Pratap Singh, Advocate
...... for information and necessary action.

o o

v = T

Addition /egistrar
Jk\'"*’m
2 )7} \P




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok

NOTIFICATION

NoO: \\\ 1 ) Dated: @7}}03\\%1@

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Mohd Asif Naqeeb
S/O Ghulam Mohd Naqeeb
R/O H.No.66, Ward No. 10, District Kishtwar

vide Notification No.1681 dated 29.03.2019 has been declared as
Absolute/Final.

By Order ~
(Mohammad Yasin Beigh)
Additional\Registrar
29402621 ] Jo) i

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kishtwar.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Kishtwar.

6.  Mr. Mohd Asif Nageeb, Advocate

...... for information and necessary action.

o

%

- ]

AdditionaljRegistrar
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: \V\%] Dated: o%/wg/%la

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Prikhsat Singh
S/O Prahlad Singh
R/O Balahar, Chandwan, Tehsil Marheen, Distt. Kathua

vide Notification No.77 dated 17.06.2019 has been declared as
Absolute/Final.

By Order \/w .

(Mohammad Yasin Beigh)
Addltlonalgegmtrarj !
- . A mvv‘tf\
No: %Of ég—g’t{'}/ﬁﬂDated: @j(Zb’BJ%% )@]y[ Lo

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Kathua.

Mr. Prikhsat Singh, Advocate
...... for information and necessary action.
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Addltlona Strar
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
skosk ok

NOTIFICATION

No: 1 u\g% Dated: @“}%95/ Do

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Sanjeev Kumar
S/0 Ravi Dutt
R/O H .No.711, near Devak Community Hall, Janipur, Jammu

vide Notification No.1745 dated 30.03.2019 has been declared as
Absolute/Final.

By Order - \\/, e

(Mohammad Yasin Beigh)
Additional Registrar

No: ’“30155\&~§§/“AV Dated: 0‘?/0’)7/%)/@ _,‘lj\ijlf

}Q) W

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, Bar Association, J&K High Court, Jammu.

6.  Mr. Sanjeev Kumar, Advocate

...... for information and necessary action.

o

- ' o~n T
Additiona gistrar
J(,..Av-m




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% %k

NOTIFICATION

o:\4 [ &  Dated: &{/ﬁ‘?w Do Do

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Kapil Gandhi
S/O Raminder Lal
R/0O Village Pukhoo P/O Domana, Jammu

vide Notification N0682 dated 29.12.2015 has been declared as
Absolute/Final.

By Order O e

s L «

(Mohammad Yasin Beigh)
Addltlonalgeglstrar
-A

No: 3%9‘?7 59//Dated ﬁé///’;/ﬂ/ /ﬁ%)w

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, Bar Association, J&K High Court, Jammu.

6.  Mr. Kapil Gandhi, Advocate.

...... for information and necessary action.

o

~— - ""’"ﬁ
Additional{Registrar
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k ok

NOTIFICATION

No: \W¥<  Dated: oF a%/%l@

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Aurselaan Rashid
S/O Ab Rashid Bhat
R/O Kaisermullah, New Colony, Tehsil Chadoora, Distt. Budgam

vide Notification No.1711 dated 09.03.2018 has been declared as
Absolute/Final.

By Order —- &—/ ._,;-;"/a”’“
(Mohammad Yasin Beigh)
AdditionalQ\?egistrarJ

AW
No: %Ozéél“%%A/Dated: ) ?r //03 /%70 {m/):":””

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.
. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Budgam.

6. Mr. Aurselaan Rashid, Advocate

...... for information and necessary action.

o

Additiona




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: \\\ i) Dated: OQ?//y?)//f}{l@

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Faisal Nazir
S/O Nazir Ahmad Pir
R/O Dangiwacha Rafiqabad, Baramulla

vide Notification No.823 dated 16.10.2018 has been declared as
Absolute/Final.

By Order k—d/‘, :
P w{""‘w
(Mohamma sin Beigh)

AdditionalZBaegistrarL
No: %Q} éaﬂ & }%f Dated: & 3/’/@?/’)75 DI

Copy forwarded to the: -

2o

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Baramulla.

Mr. Faisal Nazir, Advocate
...... for information and necessary action.

o o

J M;‘
— "
Additional\Registrar
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
k k¥

NOTIFICATION

No: MQQ Dated: or}/é‘;/;ﬁ%

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Danish Akhter
D/O Gh Mohammad Sheikh
R/O Chatrasoo Budroo, Pather Pora, Tehsil Pahalgam, Distt. Anantnag

vide Notification No.08 dated 05.04.2018 has been declared as
Absolute/Final.

By Order ' ;
(Mohammad Yasin Beigh)
Additiona@egistrar
l

No: (251 (qa/) 29 7//; y/Dated: D%/{’;//(}VQ ) ﬁyo

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Anantnag.

Ms. Danish Akhter, Advocate
...... for information and necessary action.

2

AdditionalfRegistrar
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

EE

NOTIFICATION

No: \\ AL Dated: & z%o%/[gég,

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Saika Khan
D/O Bashir Ahmad Khan
R/O H.No.57, Haider Colony, Keel Khan Road, Upper Soura, Srinagar

vide Notification No.598 dated 08.08.2018 has been declared as
Absolute/F'ma\.

By Order .

” -
(Mohamma Vasin Beigh)’
AdditionaXEegistrar

.y [\
No: 18, L? = Dated: 072 —
oA

Copy forwarded to the: -

4 Principal District and Sessions Judge, Srinagar.

2. gecretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request 10 get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, Bar Association, J&K High Court, Srinagar.

Ms. Saika Khan, Advocate
...... for information and necessary action.

o o

P
U
Addition egistrarM
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: _\\ 93 Dated: cﬂfjo‘g ’)QXD_?’)

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Sohan Lal
S/0 Om Raj
R/0O Village Bhatta Paryote, Distt. Doda

vide Notification No.1873 dated 15.03.2018 has been declared as
Absolute/Final.

By Order k/
) -

(Mohammad Yasin Belgh)
AdditionaljRegistrar
b

LR

No: %@\r\”‘gxl'}’dﬂ Dated: G?Zo b}%lo >
M

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah.
. Secretary, Bar Council of India, New Delhi.

3.  Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

iIssue of Government Gazette.

President, District Bar Association, Doda.

Mr. Sohan Lal , Advocate
...... for information and necessary action.

o o
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,——). ﬂ

Additiona egistrfr )
Mo
/T\
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: 1 < o Dated: @?(O%I‘V}Dlﬂ

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Asia Gull
D/O Gh. Nabi Lone
R/O Bijhama (Mughal Mohalla) Boniyar, Baramulla

vide Notification No.803 dated 15.10.2018 has been declared as
Absolute/Final.

By Order k_//_, ——

(Mohammad Yasin Beigh)
Additionawegistra rj

No: @i? X f%?//Dated: 0}/@‘%/@7&2@ %M

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Baramulla.

Ms. Asia Gull, Advocate
...... for information and necessary action.

o o

\

~ N
AdditionallRegistrar <
N

Sihae
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

¥k osk

NOTIFICATION

No: /S Dated;: @% a?l//wge

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of;

Ms. “Isma Nisar
D/O Nisar Ahmad Sofi
R/O Dairya ud Din Colony, Gulab Bagh, Hazratbal, Srinagar

vide Notification No.557 dated 07.08.2018 has been declared as
Absolute/Final.

]

By Order . W";—:’""’
(Mohammad Yasin Beigh)
AdditionalRegistrar
SO,

No: _ 37 (mftlff//wated: 09/@%/%9—70 ’727\5:11/0

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of india, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, Bar Association, J&K High Court, Srinagar.

Ms. Isma Nisar, Advocate
...... for information and necessary action.

o o

. e
Additiona%f/{e_gistrar
I
[P
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

"NOTIFICATION

No: \So Dated: o’}%ﬁ/%lﬁ

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Ghulam Murtaza
S/O Mohd Azam
R/O Village Dharana, Tehsil Mendhar, Distt Poonch

vide Notification No.58 dated 14.06.2019 has been declared as
Absolute/Final.

By Order p
—- A~

(Mohammad Yasin Beigh)
Additional RegistrarL

No: %&7751’§%/LV ADated: 0?/&”‘7/ D52 5

Copy forwarded to the: -

6| VP

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Deihi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Poonch.

Mr. Ghulam Murtaza, Advocate
...... for information and necessary action.

@ o1

-

s
Additio istrar <

’w/.{w




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

¥ ok ok

NOTIFICATION

No: )S0%  Dated: O o”;/‘)a,?/a

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Varun Dev Singh Jamwal
S/O Bhupinder Singh Jamwal
R/O I/C Karan Nagar, Lane No.1 Jammu

vide Notification No.40 dated 16.05.2019 has been declared as
Absolute/Final.

By Order \/ ,,f::‘-w‘

(Mohammad Yasin Beigh)
Additional RegistrarL
\

o

No: %7744"9///4/ Dated: O}ﬁ/d m)//}hQ//@ | ’ﬁw

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, Bar Association, J&K High Court, Jammu.

Mr. Varun Dev Singh Jamwal, Advocate
...... for information and necessary action.

@ o

Additiona gistrar
us]v{?ﬂ




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
L

NOTIFICATION

No: 1S o Dated: O}/wg/%%

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Ritika Jamwal
D/O Sudheer Jamwal
R/O Vill. Suchani, P.O. Rahya, Vijaypur, Samba

vide Notification No.1709 dated 30.03.2019 has been declared as
Absolute/Final.

By Order V M
) .
(Mohammad Yasin Beigh)
Additional\Registrar

No: %f/ 7%” C}‘?/Mﬂ[)ated: O %/O “}/%7/@ /Lﬂﬁ,\

26 |7/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Samba.

6. Ms. Ritika Jamwal, Advocate

...... for information and necessary action.

o

Additiona




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

skoskok

NOTIFICATION

No: | U] Dated: & é //9 >/80)
{ : = / o
Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Rakesh Kumar Sharma
S/0 Sh. B.N. Sharma :
R/O 1L.No.4, Sector-2, Channi Himmat, Pine Apartments, Jammu

vide Notification No.38 dated 16.05.2019 has been declared as

Absolute/Final.

By Order Q\ P
1 P
. ’x“"" . \\
(MohammEHY/asin Beigh)
Additional\Registrar
L

No: 22 u glbgé//fDated: 6%/ 0’77//’l}wb\ /;’Jﬁﬂ\»

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi. .

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next
Issue of Government Gazette.

5. President, Bar Association, J&K High Court, Jammu.

6. Mr. Rakesh Kumar Sharma, Advocate

...... for information and necessary action.

™

i .

I —F “\’ff/
Addition gistrar )

Sl
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

LA

NOTIFICATION

No: \S\ & Dated: (o]s™]nu2,

{ !

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Pulkit Chrungoo
S/O Ashwani Chrungoo
R/0 65-D Patoli Magotrian, Janipur, Jammu

vide Notification No.1352 dated 03.01.2019 has been declared as
Absolute/Final.

By Order ,
~n k/v W/"p

(Mohammad Yasin Beigh)
’ Additiona@egistrar
No: L\ 06 S~ 5\6/7—'{ Dated: }0/@3/%% | .
7 1] ¥ | ro

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, Bar Association, J&K High Court, Jammu.

Mr. Pulkit Chrungoo, Advocate
...... for information and necessary action.

o o

— o ;
Additional\Registrar ‘[

b

-




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* ok ok

NOTIFICATION

No: /g4/ Dated: /o{/a‘b/%lc

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Shazia Ashraf

D/O Mohammad Ashraf Malik

R/O Tengpora, Zoonimar, Srinagar

A/P Lane No.3 Iqbal Abad Bemina, Srinagar

vide Notification No0.609 dated 08.08.2018 has been declared as
Absolute/Final.

By Order 1 )

e W
(Mohamn‘ﬁ’dYasm Belgh)
Addltlona%}eglstrar

No: DAANRSAe|lWpated: /[ /md% Do
i t [V 7/ 7R

Copy forwarded to the: -

2]

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4, Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, Bar Association, J&K High Court, Srinagar.

Ms. Shazia Ashraf, Advocate
...... for information and necessary action.

o o

XS
y

kY

/“"—’3 /\ _______ 4 P ~

AddltlonaT?églstrar e

2|0




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% ok %

NOTIFICATION

No:_\Swe  Dated: \olew\ns

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Smiley Gupta
D/O Rakesh Gupta
R/O H.No.278, Jullakha Mohalla near Shiv Temple, Jain Bazar, Jammu

vide Notification No.1655 dated 05.03.2018 has been declared as
Absolute/Final.

By Order .

y PV et

lak .
(Mohammad Yasin Beigh)
Additional{Registrar

No: O)Q\Q\h] 3’}7\&}/Kpated: l Q! ) 5] oo /::;’Mﬁf\w

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, Bar Association, J&K High Court, Jammu.

Ms. Smiley Gupta, Advocate
...... for information and necessary action.

o o

*

- o
Addition istrar ol
LM,-":A
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok %

NOTIFICATION

No: (o  Dated: o /@%/)%Qg

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Mehraj U& Din Bhat
S/O Mohammad Amin Bhat
R/O Shar-I-Shail khrew Alamdar Colony, Pampore, Pulwama

vide Notification No.846 dated 17.10.2018 has been declared as
Absolute/Final.

By Order | ——

— - e
(Mohamm asin Beigh)
Additional{Registrar

| k
No: Y o /D?)—»‘)"y/fl/)Dated: lo /03/9,&')/37 ",,\fﬂ):;;

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Pulwama.

Mr. Mehraj Ud Din Bhat, Advocate
...... for information and necessary action.

o o

)
! ww

~—
Additiona gistraz
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% sk ok

NOTIFICATION

No: |o<Se Dated: /s [Q' 3[0 0

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Junaid Shamim Dar,

S/O Shamim Ahmad Dar,

R/O Urapora, Nagbal, Chitragama, Shopian

vide Notification No.1715 dated 30.03.2019 has been declared as
Absolute/Final.

By Order o

—-
(Mohammad Yasin Beigh)
- Additional egistrarL

I

No: C([N//f“} C?//,ﬂ Dated: /O[/Oa/gﬁf)é | ﬁw -

Copy forwarded to the: -

1. Principal District and Sessions Judge, Shopian.

2. Secretary, Bar Council of India, New Delhi. ,

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Shopian.

6. Mr. Junaid Shamim Dar, Advocate

...... for information and necessary action.

o

A

— o~
Additional (Registrar
\
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Coutncil under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: \ &S\ Dated: \o \1@%\‘%2@

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Syed Basit Riyaz
S/0O Syed Riyaz Ahmad
R/O Bongam, Channapora, Shoplan

vide Notification No.1774 dated 30.03.2019 has been declared as
Absolute/Final.

By Order ka_(v
' (Mohamma in Belgh)

Addltlonalfgeglstrar

No:'/L{M?9— /o cf/,fﬂ)/Dated: \ o \

Copy forwarded to the: -

PR }'ylM

1. Principal District and Sessions Judge, Shopian.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4, Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Shopian.

Mr. Syed Basit Riyaz, Advocate
...... for information and necessary action.

& O

- -
AdditionalRegistrar -

S




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok

NOTIFICATION

No: ) €< Dated: /0//@%7/%2(9

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Nusrat Farooq
D/O Farooq Ahmad Malik
R/O Sangrama, Wani Mohalla, Sopore, Distt. Baramulla

vide Notification No.580 dated 07.08.2018 has been declared as
Absolute/Final.

By Order .
~ /

(Mohamm sin Beigh)

Additiona egistrarL

No: ({OﬁavhqlMDated: /0/03/%2., /\w/ﬂi
7 7~ %A

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulia.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Baramulia.

6.  Ms. Nusrat Farooq, Advocate

...... for information and necessary action.

o

Y
rah B ———
Additional Registrar *

/(\w*‘""f\
/
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
ks ok

NOTIFICATION

No: /S <  Dated: /&/ﬂi}/%b

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mpr. Vikram Singh Sohil

S/0 Rashpal Singh Sohil

R/O H.No.N/A behind Ex. M.P Madan Lal’s Residence Chandan Vihar,
Muthi, Jammu

vide Notification No.1866 dated 15.03.2018 has been declared as
Absolute/Final.

By Order \
~ - e
(Mohammad Yasin Beigh)*
Additional[Registrar
No: Lro 075~ A&@///Dated: /2 //5 m?/%?j A '
‘ A 7 > 6l
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, Bar Association, J&K High Court, Jammu.

Mr. Vikram Singh Sohil, Advocate
...... for information and necessary action.

2

- W""
Aﬂtiona egistrar —~
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

NOTIFICATION

No:_1S49  Dated: \O\‘o%)%’l&

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Bhumika Sharma

D/O Vaishno Dutt ’

R/O H.No.16, Kailash Nagar, Canal Read, Jammu

vide Notification No.1844 dated 15.03.2018 has been declared as

Absolute/Final.

By Order . WV‘:‘»-”
‘ (Mohammad Yasin Beigh)
Additional egistra?
; : don
No: Yped g - / : —
0 H’H"éj 7Q/Z,Bated Y(\)O“})‘}({)@ /};T;w

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, Bar Association, J&K High Court, Jammu.

6. Ms. Bhumika Sharma, Advocate

...... for information and necessary action.

o

—- T
Additiona gistrar

...
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: \S <9~ Dated: /)b/o’%/%%

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Hyas Ahmad Wani
S/0O Mohd Yousuf Wani
R/O Redwani Payeen, Qaimoh, Kulgam

vide Notification No.561 dated 07.08.2018 has been declared as
Absolute/Final.

By Order V
-
Moham sin Beigh)

Additional eglstrar

SENE :}hl')/)Lﬂﬂ Dated: /()“7 /% 2o ;«GMV’

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam.

2. Secretary, Bar Council of India, New Detlhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Kulgam.

Mr. Ilyas Ahmad Wani, Advocate
...... for information and necessary action.

o o

o
Additiona glstrar o
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok

NOTIFICATION

No: \g<s Dated: YCDI@%/%L

f

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Iram Fayaz
D/O Fayaz Ahmad Sheikh
R/O Zaripora, Nowshera, Srinagar

vide Notification No.1728 dated 30.03.2019 has been declared as
Absolute/Final.

By Order . o~ e
(Mohammad Egsin Beigh)

Additional egistrarL
b

No: Lzl 0, 0§~/0/éﬁDated: [U /0”7/%20

Copy forwarded to the: -

BECATEES

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of india, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4.  Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, Bar Association, J&K High Court, Srinagar.

Ms. Iram Fayaz, Advocate
...... for information and necessary action.

o o

f

Additiona egistraz\r ‘
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: _ [S5/ Dated: ch/o "7/&%9/0

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Suraj Padha
S/O Desh Bandhu Padha
R/O H.No0.39, W.No.3, Tehsil Katra, Distt. Reasi

vide Notification No.1785 dated 13.03.2018 has been declared as
Absolute/Final.

By Order | .
y ~ \ o~ /

(Mohe'lmm asin,Beigh)'
Additional gistrarL

No: H@égf —g G/M Dated: /0(/5) D}/D’?‘,r); by

e o

Copy forwarded to the: -

1. Principal District and Sessions Judge, Reasi.

2. Secretary, Bar Council of India, New Delhi.

3 Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Reasi.

6.  Mr. Suraj Padha, Advocate

...... for information and necessary action.

o

" o~
Additiona gistrar

T
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: 1s4ug Dated: | 6//0 ?)/qﬂzﬁ

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of;

Ms. Anam
D/O Mohd Yousuf Nagashbandi
R/O Shah Mohalla, Awanta Bhawan, 90ft. Road Soura Tehsil Eid Gah,

Distt. Srinagar

vide Notification No.787 dated 15.10.2018 has been declared as
Absolute/Final. '

By Order .
'k o
(Mohammad Yasin Beigh) *
Additiona eg|strarL
(W
No: \{0‘ b 63/ é@/é//Dated f) //5 ”)j e 2o "":A

Copy forwarded to the. -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, Bar Association, J&K High Court, Srinagar.

Ms. Anam, Advocate
...... for information and necessary action.

2t

'\/..
- o~
Additional/Registrar

L\_
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: \ S\ Dated: f@/xy?/f;s%

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Tehmeena Ayoob Bhat
D/O Mohammad Ayoob Bhat
R/O Gousia Colony, Azad Gunj, Baramulla

vide Notification No.517 dated 10.07.2018 has been declared as
Absolute/Final.

By O ;
y Order ) Nw’r
(Mohammad Yasin Beigh)
Additionalﬁ&egistrar |
o )] =
No: ™M O’OSﬁﬁéﬁ—i[:fDated: lo , 0'"7/ 2g VAN
Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla.

2 Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Baramulla.

Ms. Tehmeena Ayoob Bhat, Advocate
...... for information and necessary action.

o o

o o
AdditionalRegistrar  °

\‘-‘”ﬁ
el



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
L

NOTIFICATION

No: /S b ¢ Dated: m/p,%//ggg@

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of

Ms. Priyasha Gour
D/O Anil Gour
R/O H.No.27, Sector-A, Block-C, Gandhi Nagar, Jammu

vide Notification No.1357 dated 03.01.2019 has been declared as
Absolute/Final,

By Order ,
—- Nu/‘"——

(Mohammad Yasin Beigh)

Additional Registrar
|

No: H{(H} L{ X\FSO/L‘}-/ Dated: _JL 0 /cﬁ “7/%94} ’;ﬁw

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

Issue of Government Gazette.

President, Bar Association, J&K High Court, Jammu.

Ms. Priyasha Gour, Advocate
...... for information and necessary action.

o o

w
- —1 O T—
Addition gistrar

P 2
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% ok &

NOTIFICATION

No: ‘& M\ Dated: \o\\o“’o\\g@_a

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Owais Shafi
S/0 Mohammad Shafi
R/O Gopalpora, Abu Bakar- Lane, Tehsil Chadoor, Distt. Budgam

vide Notification No.1359 dated 03.01.2019 has been declared as
Absolute/Final.

By Order

— - N
(Mohammad Yasin Beigh)
Additional{Registrar
: \
No: Lo 0274 Mf)_r]O Dated: _\ o\\ o“;\p@@ AN

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Budgam.

Mr. Owais Shafi, Advocate
...... for information and necessary action.

oo

- oY —

Additional[Registrar *
A
~ G|




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok

NOTIFICATION

No: /s Y Dated: /0/0%/%2@

Provisional admission as an Advocate, granted under the

Advocates Act. 1961 in favour of:

Ms. Hanyaa Jeelani
D/O Gh. Jeelani Wani :
R/O Sunderbal, Hazratbal, North, Srinagar

vide Notification No.786 dated 15.10.2018 has been declared as
Absolute/Final.

By Order .
‘ ~) - AN e
(Mohammad Yasin Beigh)
Additional \Registrar

No: l’f 0 035%?;//4” Dated: A@ /0 “7//%9//

S|
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, Bar Association, J&K High Court, Srinagar.

Ms. Hanyaa Jeelani, Advocate
...... for information and necessary action.

o o

Addition egistrar «

N
T




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: /S up Dated: \w\o”; }%’2,

' /

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Ashutosh Sharma

S/0O Pitamber Swami

R/O Ward No.9 Parliawan near Satya Narayan Mandir, Kathua

vide Notification No.1255 dated 01.01.2019 has been declared as

Absolute/Final.

By Order . , ovw"",:-'
(Mohammad Yasin Beigh)
Additional/ﬁ}egistrar
No: SAXT ?#Wq l’),;ﬂ Dated: fr(\')/ (9">//), Ny /\;ﬁw

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Kathua.

o. Mr. Ashutosh Sharma, Advocate

...... for information and necessary action.

0

— Wfi"
Additional{Registrar ¢

e




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION
No: \S~.Q Dated: 1(9/009//%%,

Provisional admission ‘as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Mchak Jan
D/0O Irshad Ahmad Khan
R/0O Bazar Batmaloo near Wani Medicate, Srinagar

vide Notification No.1277 dated 02.01/2019 has been declared as
Absolute/Final.

By Order _ L :
(Mohammad Yasin Beigh)
| Additional}BegistrarL
No: 299 67 ~7Ll)7f/Dated: /o /o ! //%Ddu 2e|r]>°

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

iIssue of Government Gazette.

President, Bar Association, J&K High Court, Srinagar.

Ms. Mehak Jan, Advocate
...... for information and necessary action.

o o

- ear
Additiona istrar

L
ok



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

&k sk

NOTIFICATION

No: (§=%»  Dated: (;Z[;%gésgg

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Aamir Qayoom
S/0 Abdul Qayoom
R/O Tethar, Tchsil Banihal Ramban

vide Notification No.27 dated 06.04.2017 has been declared as
Absolute/Final.

By Order | o 0\/\\':’-‘—/"'
(Mohammad Yasin Beigh)
Additional Registrar

Vo
No: ‘}‘?%/”"é/w Dated: [0 a2 | 52 slde

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban.

2.  Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Ramban.

Mr. Aamir Qayoom, Advocate
...... for information and necessary action.

oo

-~ Al
Additional Registrar -

-
P




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: /82¢ Dated: (o/@?/oﬂm

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Mahpara Javed Rana
D/O Javed Ahmad Rana
R/O H.No0.38/1, Channi Himmat Jammu

vide Notification No.1607 dated 05.03.2018 has been declared as
Absolute/Final. '

By Order _. A
(Mohammad Yasin Beigh)
Additional Registrar
S Q- L
No: QQQS Q (‘\q] -%((//é{" Dated: Z@//{) ’\)//‘)(\D% /I;,;y%:

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, Bar Association, J&K High Court, Jammu.

Ms. Mahpara Javed Rana, Advocate
...... for information and necessary action.

o>

]

- o~
Additional'Registrar *
o,

oW

A

-5\




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok

NOTIFICATION

No: s~ Dated: /@/03/9@29

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Varun Kumar
S/0 Jagdish Narain
R/0O 494-A, Jullak Mohalla, Jammu

vide Notification No.831 dated 16.10.2018 has been declared as
Absolute/Final.

By Order . ———
(Mohammad Yasin Beigh)
Additional Registrar

No: 59> ?*\1)/// {y/Dated: _| o/ 0 ’b// 2022 }”‘L:Z’\

-’;l;':))/b
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4, Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, Bar Association, High Court of J&K, Jammu.

Mr. Varun Kumar, Advocate
...... for information and necessary action.

o o

'S v

. T

Additional Registrar -
¢ Lo

“ \ }7\9/0
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
ok ok

NOTIFICATION

No: \§72) Dated: \@\\@%)nw@

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Ummar Farooq
S/O Farooq Ahmed
R/O Chandimarh, Dak Bunglow, Tehsil Surakote, Distt. Poonch

vide Notification No.1687 dated 06.03.2018 has been declared as
Absolute/Final.

!

By Order

— - o~ e
(Mohamm asin Beigh) ’
Additional Registjar
N e
No: 531 ‘)z”\'?m”%)@/ LA Dated: \0 \ 0™ ’%'la A k\';

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Poonch.

Mr. Ummar Farooq, Advocate
...... for information and necessary action.

o>

AdditionatRegistrar

b

(/"),35 z}/?a,o




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: _\Snn_ Dated: As|amlnnds
< «
Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Udhey Vir Singh Jamwal

S5/0 Avtar Singh Jamwal
R/O Agorre Jandyal Near Govt, High School Bhalwal, Jammu

vide Notification No.1695 dated 30.03.2019 has been declared as
Absolute/Final.

By Order K/‘ Pt el
n .

(Mohammad Yasin Beigh)

AdditioWegistrar

Y%Do

! Yo\

No: (?D(rk\ﬂ, \f‘x) F‘\% ) LP Dated: \ 0 /) o >

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4, Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, Bar Association High Court of J&K,Jammu.

Mr. Udhey Vir Singh Jamwal, Advocate
...... for information and necessary action.

o~

Additioyél Registrar

L‘r:’&
'/:e;\ e

S




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
k ok ok

NOTIFICATION

No: _ (oo Dated: l@/g%/%%

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Nayeema Akhter

D/O Gulam Nabi Ganai

R/O Salamabad Dachina Goriwan, Tehsil Boniyar Distt, Baramulla

vide Notification No.856 dated 17.10.2018 has been declared as

Absolute/Final.

By Order . M"'l/f"
(Mohammad Yasin Beigh)
Additiona Registrar[
No: 120\ o\ '\Q\OQ,ZTFDated: /0/0 > /9@94/ 0
‘ | I >ulgho

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulia.
: Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Baramulla.

6. Ms. Nayeema Akhter, Advocate

...... for information and necessary action.

o

Additional Registrat



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(xercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
e ok sk

NOTIFICATION

No: \Sn. < Dated: \o \ 0 %\%lﬂf

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Myr. Wascem Nabi
S/O Gh. Nabi Parwana
R/0 Khanpora, Near Salafi College, Budgam

vide Notification No0.894 dated 17.10.20»18 has been declared as

Absolute/Final.

By Order {’__’ o
(Mohammad Yasin Beigh)
Additional Registrar

No: '?.‘I?;j LRSS G/Lﬂ Dated: ‘ 4 ) RN )3_6_')47

Copy forwarded to the: -

Principal District and Sessions Judge, Budgam.
Secretary, Bar Council of India, New Daki,
Reagistrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.
4. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
President, District Bar Association, Budgam.
Mr. Waseem Nabi , Advocate

...... for information and necessary action.

WN

oo

Addition egistrar = <

"



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

® ook

NOTIFICATION

No: /S34 Dated: /o/o 5//% Do

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Nawshad Hassan Hajam
S/O Gh. Hassan Hajam
R/O HMT, Srinagar, Khushipora Kharmohalla, Srinagar

vide Notification No.578 dated 07.08.2018 has been declared as
Absolute/Final.

By Order —
-~ ° S e
(Mohammad Yasin Beigh)
Addiiiy'lal Registrar
. Q9554 /1,}7 L) / Jes,
No: ‘_ﬁ) b0, Dated: [,.e/ ()‘\7/ o D —

/2,5\7)”0

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, Bar Association, J&K High Court, Srinagar.

Mr. Nawshad Hassan Hajam, Advocate
...... for information and necessary action.

o o



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok

NOTIFICATION

No: /S0 Dated: //O/ob/%z_s

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of;

Ms. Maroofa Hassan
D/O Gh. Hassan Reshi
R/O Daldhpora Barsoo, Awantipora, Pulwama

vide Notification No.494 dated 10.07.2018 has been declared as
Absolute/Final.

By Order . o
(Mohamm3ad Yasin Beigh) ~
Additional Registrar}
4 /),1/ Al-l*"""’\
No: 3949 lfg“L(ES/MDated: /"(/m ”)/%Qé f;’\;ﬁ}u

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4, Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Pulwama.

Ms. Maroofa Hassan, Advocate
...... for information and necessary action.

o o

R N
Additional Registrar ¢

.

25 )17




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok

NOTIFICATION

No: \So> Dated: \p \Io%)%ld

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of;

Ms. Aruna Rani

D/O Ashok Kumar

R/O Thakrie, Filler, Village Khalwaji, Kishtwar

A/P Police Line, Block 1 Qtr. No.2, Gushan Ground, Jammu

vide Notification No.1839 dated 15.03.2018 has been declared as
Absolute/Final.

By Order k/‘\///

Yl
(Mohammad Yasin Beigh)
Additional Registrar

No: =99 /-5 é:ﬁ/L/Dated: \ o \\ 0 \‘ 220 LL’\%;‘\ .\

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kishtwar/Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4, Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Kishtwar.

Ms. Aruna Rani, Advocate
...... for information and necessary action.

o o

~—"
AdditionglRegistrar ¢
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
& ok ok

NOTIFICATION

No: \Sop Dated: lO/Oj/Q/‘)gQ,Q

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Arjun Magotra
S/O Brijinder Mohan Magotra
R/O H.No.206, Pacci Dakki,Jammu

vide Notification No.1510 dated 02.03.2018 has been declared as
Absolute/Final.

By Order ’

(Mohammad Yasin Beigh)

Additiong/l{'(e istrar
No: 99 \a-2Y ltf Dated: [d)/@ 3/%‘)@ & /L,L;i\

: . e\}\ AN
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4, Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, Bar Association High Court of J&K,Jammu.

Mr. Arjun Magotra, Advocate
...... for information and necessary action.

o o

)

Addition egistrar !
i
/

/‘;b“,\m/"
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
%k ko3

NOTIFICATION

No: \S$~38 Dated: [0{0%//%%3

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Shivang Mahajan

S/O Brij Mohan Gupta

R/O H.No.10, Lane No.1, Extension-1, Shaheed Parveen Enclave, Trikuta
Nagar, Jammu

vide Notification No.1627 dated 05.03.2018 has been declared as
Absolute/Final.

By Order w"”;—"“'

m Y
(Mohamm asin Beigh)
Additional Registrar

No: ?DCM o '),//ZV Dated: /g /O ”D//’D’Dﬁ@ é:;;/ﬂt\w

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4, Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, Bar Association, High Court of J&K, Jammu.

Mr. Shivang Mahajan, Advocate |
...... for information and necessary action.

® o

e~

.

ﬁ . 4!
Additional Registrar

"
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1901)
* ok ok

NOTIFICATION

No: /So¢  Dated: 10/057/%.34)

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Gh. Nabi Malik
S/O Ab Rashid Malik
R/O Warapora Bllal Abad Sopore, Barmulla

vide Notification No.825 dated 16.10.2018 has been declared as
Absolute/Final.

By Order . M":-f’
(Mohammad Yasin Beigh)

Additional egistrarL

No: %%%C\gfoﬁf’f’ftp Dated: /@/g) > /Dg Dt

3 ] ®
Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Baramulla.

Mr. Gh. Nabi Malik, Advocate
...... for information and necessary action.

28
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AdditionalRegistrar

.

=i




16T

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K K

NOTIFICATION

No: \ &>\ Dated: \o\og\%ﬁﬂ

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of;

Mr. Rajat Sharma

S/0O Sham Sunder A

R/0 V.P.O Sainth, Tehsil Khour, Distt. Jammu
A/P M.C.J-1241, Lane No.30, Rajpura, Jammu

vide Notification No.1602 dated 05.03.2018 has been declared as
Absolute/Final.

By Order . u_/‘:___/

~ - |
(Mohammad Yasin Beighy
Additional Registrar

LA

No: &% "&XS‘*Q/K;/H& Dated: \0 \ 6"3\%’2,0 /f};ﬁ"\

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4.  Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, Bar Association, High Court of J&K, Jammu.

Mr. Rajat Sharma, Advocate
...... for information and necessary action.

o o

~ ‘ o
Additi/obﬁl Registrar °

SHT

'7)} L
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok

NOTIFICATION

No: \Sa Dated: \ o\ ¢™]%v2,

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Syed Abid
S/0 Syed Rafiq Ahmad
R/O Magam, Neelipora, Handwara A/P Shah Mohalla, Ahmad Nagar, 90

Feet Road, Srinagar
vide Notification No.1319 dated 02.01.2019 has been declared as
Absolute/Final,

-

By Order . K/ i
(Mohammad Yasin Beigh)

Additionj/ag}agistjrar

No: " A RO~ )LW Dated: \ 6 \ v\, R

e
‘ (Lo

Copy forwarded to the: -

1. Principal District and Sessions Judge, Handwara/Srinagar.

2.  Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Handwara.

Mr. Syed Abid, Advocate : ,

...... for information and necessary action.

o o

- e
Addition zl/Registrar

by

———
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: \&22 - Dated: tolom|nes.

] T

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Rubiya Nabi

D/O Ghulam Nabi Mir

R/O Budoo Bagh Khanyar, Srinagar
A/P Riyaztaaing, Khanyar, Srinagar

vide Notification No.866 dated 17.10.2018 has been declared as
Absolute/Final.

By Order . ~—
(Mohammad Yasin Beigh)
AdditionagEegistrar
No: 'BC)W((}’WB\W%/M Dated: \o \' o™ 0e e

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4, Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, Bar Association, J&K High Court, Srinagar

Ms. Rubiya Nabi, Advocate
...... for information and necessary action.

o o

\

— Vs
Additionaﬁegistrar

b

)



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: \&n4 Dated: \0\‘0% ]%l@

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Sobia Gaffar
D/O Ab Gaffar Malik
R/O Arabal, Tehsil Rajpora, Distt. Pulwama.

vide Notification No.878 dated 17.10.2018 has been declared as

Absolute/Final. &

Al
By Order o

)’
—= (Mohammad Yasin Beigh)
Additiona&mgistrar[

No: =A% & QL}UP Dated: L@\‘ 0“3\‘%9,.& /Eﬁ

PR g e

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.
: Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Puiwama.

Ms. Sobia Gaffar, Advocate
...... for information and necessary action.

o »r

h

Additiona gistrar

L

»a)vhe



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
O

NOTIFICATION

No: \91{; Dated: /g {’Qg ’2;329

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Ruhab Lateef Mir
D/O Mir Lateet Ahmad
R/0 Rozabal, Khanyar, Srinagar

vide Notification No.869 dated 17.10.2018 has been declared as
Absolute/Final. s

By Order o ,,:___‘___

h .
(Mohammad Yasin Beigh)
Additional{Registrar

.
No: Z\Ol@é\~ L ,‘Zf Dated: \ V) \\ 0™ /'27\/),@ %V

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4, Manager, Government Press, Jammu for publication in the next

issue of Governmeént Gazette.

President, Bar Association, J&K High Court, Srinagar.

6. Ms. Ruhab Lateef Mir, Advocate

...... for information and necessary action.

0

Additional/Registrar

b

2% \r)»t 7t




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
d ok ok

NOTIFICATION

No: \S\e Dated: vo\u~ ]

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favoUr of:

Ms. Kausar

D/O Gh Mohd Lone

R/O Arabal Shalimar, Tehsil North, Distt. Srinagar

vide Notification No.841 dated 16.10.2018 has been declared as

Absolute/Final.

By Order AT

(Mohammad Yasin Beigh)
Addutlona%geglstrar L

No: 218 Y-S /LV Dated: \Qs \‘ 0 )%Qo ywlﬂ?‘"’

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, Bar Association, J&K High Court, Srinagar.

6. Ms. Kausar, Advocate

...... for information and necessary action.

)\/W.;”.._a

Addltlonal istrar

b

PN ke

o
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok

NOTIFICATION

No: S\ Dated: \@\\Q\‘é\\ Bels

- Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Ishfaqg Ahmad Dar
S/O Gulam Mohi Ud Din Dar
R/O Shurat, Kulgam

vide Notification No.1678 dated 06.03.2018 has been declared as
Absolute/Final.

By Order — u—",—-
(Mohammad Yasin Beigh)
Additiona Registrarl

No: A% L\%-—\V?L”P Dated: _| v \\ m%\ Doy ;

AV

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Kulgam.

Mr. Ishfaqg Ahmad Dar, Advocate
...... for information and necessary action.

o o

’
> x ol
Addition 8gistrar™~

|

g A
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: \S\n Dated: \ 5\\@ \Dr e

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Aaisha Ulfat

D/O Habibullah Das :

R/O Mushtaq Colony Zaid Bin Haris Lane H.No.11 Hyderpora, Srinagar
vide Notification No.455 dated .02.07.2018 has been declared as

Absolute/Final.

By Order | ‘ W

)
(Mohammad Yasin Beigh)
Additiona RegistrarL

No: %Q\%Pf\'/ul)éfDated: \(\\ C)%\"}@D{—; ,,‘\)\)4;/0

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar..

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, Bar Association, J&K High Court, Srinagar.

Ms. Aaisha Ulfat, Advocate
...... for information and necessary action.

o o

\

ANV

~

Additionaj Registrar

L
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: \S\L Dated: \o\\o%\%ﬁﬂ

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Muzamil Fayaz

D/O Fayaz Ahmad Sofi

R/O Igbal Colony Baramulla

vide Notification No.847 dated 17.10.2018 has been declared as

Absolute/Final.

A

By Order S

(M‘;gammad Yasin Befgh)
‘Additional Registrar

No: 5‘?\@31*3é/)?'¥ Dated: \0\ O”)\‘}Ow /L—:'\

T l a\phe

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi. ‘

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Baramulia.

Ms. Muzamil Fayaz, Advocate
...... for information and necessary action.

oo

— A —
Additiona gistrar !
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok &

NOTIFICATION

No: /& /¢ Dated: /o(/J?)/%%

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Tariq Aziz

S/O Mohd Aziz

R/O Village Kotain, Tehsil Mendhar, Distt. Poonch

A/P 1/162 Vidhata Nagar, Banthindi, Jammu

vide Notification No.1694 dated 06.03.2018 has been declared as

Absolute/Final.

)

By Order
y P IR h W«/:_"’_,
(Mohamma In Beigh)
Additiongl Registrar
No: ?98/8~9/9//,/Dated: l‘@/{??)/%)(? h\?’
+ 7 / Vo YYNA

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch/Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Poonch.

Mr. Tariq Aziz, Advocate
...... for information and necessary action.

oo

— o
Additiona) Registrar



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
X

NOTIFICATION

No: \g\L\ Dated;: \o\ u%\%%

Rl 1

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Asha Verma
D/O Bhikam Chand ¢
R/O Tikri, Tehsil Distt. Udhampur

vide Notification No.32 dated 06.04.2017 has been declared as
Absolute/Final.
By Order ——

— W/._-.

(Mohammad Yasin Beigh) *
Addit(i\yal Registrar

ﬁ:“;’\
7/)’/‘4 .

No: 299)>~ \W"Lf Dated: (o/@ *\3//;,,9),7

Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette. :

President, District Bar Association, Udhmapur.

Ms. Asha Verma, Advocate
...... for information and necessary action.

D

)

. o~
Additiona istrar —<
Y+ L
N
—

7,{)\/(;5/0



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% ok ok

NOTIFICATION

No: \s\» Dated: \o\\o“:\,»;la

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Shahid Yousuf Koka

S/0 Mohd Yusuf Koka

R/O Bogam Kakapora Distt. Kulgam

vide Notification No.1689 dated 30.03.2019 has been declared as

Absolute/Final.

By Order . pAe—"
(Mohammad Yasin Beigh)
Additiona egistrarL

No: ‘BC’\%OO*S\ L Dated: \ o) 5'\;\, o ”/\ﬁw
! At "

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Kulgam.

Mr. Shahid Yousuf Koka, Advocate
...... for information and necessary action.

o o

\
. o~
A’gditiona egistrar °

el



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: |y»g  Dated: 0%/05//9369_@

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Sudhanshu Bhagat
- 5/0 Pawan Kumar Bhagat
R/0O H.No.210, Sector 2 Upper Roop Nagar, Jammu

vide Notification No.1633 déted 05.03.2018 has been declared as
Absolute/Final.

By Order o e

(Mohamm asin Beigh)

, Additiona egistrarL
b
No: ZE) 6o - 7//,-70 Dated: Or}\‘ 6> Ib—olg mw ,

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, Bar Association, J&K High Court, Jammu.

6.  Mr. Sudhanshu Bhagat, Advocate

...... for information and necessary action.

h. uw

Additionag/eglstrar

[

o




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
sk ok

NOTIFICATION

No: |UuJk  Dated: 0% o2 fayn
l ;o

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Shawani Kotwal

D/O Ghanshyam Singh

R/O Ward No.3, New Bus Stand, Udhampur

vide Notification No0.795 dated 20.09.2019 has been declared as

Absolute/Final.

By Order .
- AL T
(Mohammad Yasin Beigh)
AdditionalRegistrar
|
No: =7 60%—/’5/4/Datéd: 01 /d”) ]%”D_e _

2o
Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhmapur.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette. )

President, District Bar Association, Udhmapur.

6. Ms. Shawani Kotwal, Advocate

...... for information and necessary action.

o

Additiona gistrar =

/‘.\\
T
’/lj‘:, V’g,o



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
s ol ok

NOTIFICATION

No: \M Dated: @7}//05\’«3_&@{)
Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Danish Qadir

S5/0 Ghulam Qadir Parray

R/O Brinty Batapora, Badangan Anantnag

vide Notification No.1621 dated 20.03.2019 has been declared as

Absolute/Final.

B | '
y Order . k_/‘ "
(Mohammad Yasin Beigh)

Additional Registrar!
No: > %Glﬂaﬂ—&j/bﬂ Dated: _© ZG BJ%'}AQ —

)/élyly‘
Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.
. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette. ‘

President, District Bar Association, Anantnag.

6. Mr. Danish Qadir, Advocate

...... for information and necessary action.

o

“

(—-1‘ " Mﬁ—'—'
Addition egistrar =

L
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

EE

NOTIFICATION

No: 4WRe  Dated: 69?/0?)/%%

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Renu Bhagat
D/O Lal Chand
R/0O Kathar, Kothey Bishnah, Jammu

vide Notification No.1707 dated 30.03.2019 has been declared as
Absolute/Final.

By Order _. K/.wh,-;___,,

(Mohammad Yasin Beigh)

Additionaw?egistrarj(
No: 1 —% [{=¢Dated: & ) 263120
9 [y !LP Mz/ JEO o

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, Bar Association, J&K High Court, Jammu.

6.  Ms. Renu Bhagat, Advocate

...... for information and necessary action.

o

AdditionalJRegistrar

s

)/é[vl e '




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: M%D/ Dated: 0?/[5}/ 0220

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Taminder Singh
S/O Harinder Pal Singh
R/O New Rainbow High School Bathindi Morh, Jammu

vide Notification No.91 dated 17.06.2019 has been declared as
Absolute/Final.

By Order ka/'
: Mohamma asin Belgh)

Additional eglstrar
No: A 44— l’/?//bated 0?/@6/%

Copy forwarded to the. -

%1 P/‘

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.
4. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
President, Bar Association, J&K High Court, Jammu.
Mr. Taminder Singh, Advocate

...... for information and necessary action.

N

o o

-~ MN,’:’“"
Additio gistrar =’
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HIGH COURT ()‘F JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: \uQt  Dated: 03/ [ne

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Mir Ajaz Ahmad

S/O Ab Rashid Mir

R/O Chattergul, Tehsil & Distt. Ganderbal

vide Notification No.63 dated 17.06.2019 has been declared as

Absolute/Final.

By Order '
(Moham Yasin Beigh)
Additional Registrar
No: 27656~ }//UP Dated: 63‘/ a 5//%2@ NI

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government .Press, Jammu for publication in the next
issue of Government Gazette.

5. President, District Bar Association, Ganderbal.

6.  Mr. Mir Ajaz Ahmad, Advocate

...... for information and necessary action.

-~ . W"’:-f‘
Additionay Registrar,
V.




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok ’

NOTIFICATION

No: \ZWo< Dated: ¢4 /o%ﬁ/%%

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of;

Ms. Reena Devi

D/O Rajinder Singh Manhas

R/0O Village Naska, Tehsil Bhderwah, Distt. Doda

A/P H.No.93, Lane No.2, Vijay Nagar, Camp Road, Talab Tillo, Jammu

vide Notification No.103 dated 07.04.2017 has been declared as
Absolute/Final.

By Order '

—. ww,\__—-
(Mohammad-Yasin Beigh)

Additiorjl&egisjtrar

No: %ﬂl?’b»?‘&})bf Dated: -D é/O 3(/'23% %

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah/Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

B. President, District Bar Association, Doda.
6.  Ms. Reena Devi, Advocate
...... for information and necessary action.
- O~ "
Addition gistrar '
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
b

NOTIFICATION

No: _\l (2  Dated: Qéz;;é&b

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Faisal Mohd Ahangar
S5/0 Sanullah Ahangar
R/O Main Chowk, Khanabal, Anantnag

vide Notification No.1222 dated 06.12.2017 has been declared as
Absolute/Final.

By Order

~ - -
(Mohammadg Yasin Beigh)
Additionfal Registrar

No: 27 T)ési—?/bZ//Dated: @ g//d /)2/%9{) “[,‘,L;I%

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Anantnag.

Mr. Faisal Mohd Ahangar, Advocate
...... for information and necessary action.

Additiyéa/egistrar :

o

< \¥>
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

A

No: _\4 20  Dated: 02 ]o™ |,

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Shabiya Habib
D/O Habib Ullah Malik
R/O Kawoosa Khalisa Bonpora Budgam

vide Notification No.883 dated 17.10.2018 has been declared as
Absolute/Final.

No: ‘307(9‘74~7‘7/LW Dated: & d\j Cﬁw}%zé)

By Order

(Mohammad Yasin Beigh)
Additiona Reglstrar

Copy forwarded to the: -

1.
2.
3.

o o

Principal District and Sessions Judge, Budgam.
Secretary, Bar Council of India, New Delhi.
Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.
Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
President, District Bar Association, Budgam.
Ms. Shabiya Habib, Advocate

...... for information and necessary action.

o

-
Additional\Registrar

N
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Ixercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
’ Bk ok

NOTIFICATION

No: I‘«C}b - Dated: Oj}/g‘b//%%

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of;

Mr. Vikas Shant

S/0 Mukesh Kumar

R/0O Village Samaie, Tehsil Bhaleesa Gandoh Doda

A/P H.No.257 Sector-1 Vinayak Nagar Bhalessi Mohalla Upper Muthi
Jammu

vide Notification No.1684 dated 06.03.2018 has been declared as
Absolute/Final.
By Order '
. —

(Mohammad Yasin Beigh)
Additional egistrarL
\.

No: w 6/3’8 é"?/Z/Dated: C‘DQ///A 7/9’6% ";ﬁ‘”

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah/Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Doda.

Mr. Vikas Shant, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok K

NOTIFICATION

No: | 4195 Dated: @%4%/%2%

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Sami Ullah Lone
S/O Mohd Sabir Lone
R/0O Khargund, Dard Hari Kupwara

vide Notification No0.593 dated 07.08.2018 has been declared as
Absolute/Final.

No: 29/] é% '“70?%/ Dated: @9*//0 \D//%Q/(_,

By Order

(Mohammad Yasin Beigh)
AdditionalpagistrarL

Copy forwarded to the: -

1

3.

o o

Principal District and Sessions Judge, Kupwara.
Secretary, Bar Council of India, New Delhi.
Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.
Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
President, District Bar Association, Kupwara.
Mr. Sami Ullah Lone, Advocate ,

...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No:\4 2~ Dated: O?%fb/;\g;c

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Sameer Mushtaq
S/0 Mushtaq Ahmad Mir
R/O Sherwaniabad, Jami Mohalla, Binner, Baramulla

vide Notification No.877 dated 17.10.2018 has been declared as
Absolute/Final.

\
By Order . —

(Mohammad Yasin Beigh)
Additional egistrar}

no: 217/ Of/g;/;/oated: o}/ 5 “7/%% o

V"‘l";\w

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4, Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Baramulla.

Mr. Sameer Mushtaq, Advocate
...... for information and necessary action.
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